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INTRODUCTION

I, the Chairman of the Committee on Government Assurances, having
been authorised by the Committee to submit the Report on their behalf,
present this Twenty-third Report of the Committee on Government
Assurances.

2. The Committee (1993-94) were constituted on December 20, 1993,

3. The Committee at their third sitting held on April 6, 1994 decided to
have oral evidence of the representatives of the Ministry of Surface
Transport in respect of an assurance given on May 3, 1990 in reply to
USQ No. 7381 regarding participation in management by workers on the
basis of Secret Ballot. It was also decided to know the status, position of
the other 38 pending assurances of Eighth, Ninth and Tenth Lok Sabhas,
as these have been pending since long for implementation by the Ministry
of Surface Transport.

4. The Committec at their sitting held on April 28, 1994 took the oral
cvidence of the Ministry of Surface Transport on the 39 pending assurances
(Annexure 1).

S. At their sitting held on August 25, 1994 the Committee considered
and adopted the Twenty-third Report.

6. The minutes of the aforesaid sitting of the Committee form part of
the Report.

7. The conclusnons/ebscrvmons of the Committee are contained in the
succeeding paragraph; of the Report.

New DEeLHI; BASUDEB ACHARIA

August 25, 1994 .« Chairman,
Commmea aq’Gavemmem Assurances.
Bhadra 3, 1916 (Saka)

)



REPORT

PARTICIPATION IN MANAGEMENT BY WORKERS
ON THE BASIS OF SECRET BALLOT

On May 3, 1990, the following Unstarred Question (No. 7381)
given notice of by Sarvashri Prakash Koko Brahambhatt and Sanat
Kumar Mandal, M.Ps., was addressed to the Minister of Surface
Transport:

“(a) whether a scheme has been prepared for workers' participa-
tion in the management of Major Port Trusts and Dock
Labour Boards, with secret ballots, to determine the rep-
resentative character of union;

(b) if so, the salient features thereof; and
(c) The time by which the same is likely 1o be intreduced?”

The then Minister of Surface Transport (Shri K.P. Unnikrishnan)
gave the following reply:

“(a) Yes, Sir.

(b) and (c) : The details of the scheme would be laid on the
Table of the House as soon as they are finalised.”

3. Reply to parts (b) and (c) of the question was treated as an
assurance by the Committee which was to be fulfilled within three
months of the date of reply i.e. by August 2, 1990.

4, The Ministry of Surface Transport approached the Committec on
Government Assurances through the Ministry of Parliamentary Affairs
-vide their U.O. Note No. II/ST(38) USQ 7381-LS/90 dated
February 1, 1994 to drop the assurance on the grounds indicated
below:

“.... That as per the present procedure, the representation of
various unions functioning under Major Port Trusts and Dock
Labour Boards is ‘determined out of their strength verified by
the Ministry of Labour biannually. This procedure of terification
was agreed wepon by the Indian Labour Conference in its 16th
Session held in 1958 and modified from time to time in consul-
tation with Central Trade Unions Organisations.

During 1979, the possibility of introducing secret ballot was con-
sidered in consultation with Ministry of Labour and that Ministry
advised that introduction of secret ballot can be considered if
and when all the registered trade unions operating in Major
Ports give their willingness for secret ballot. Since a proposition
to obtain consent from all the registered trade unions operating
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in all the Ports was felt to be very difficult task, the matter could not
~ be persued further.

Consequent to the reply given to the Parliament Question No. 7381
dated 3.5.1990, the matter was examined afresh. It was earlier
desired to appoint an Election €ommissioner for preparation of
clectoral rolls for holding secret ballot among Port and Dock
.Workers and, thereafter, to frame the scheme in consultation with
Federations of Port and Dock Workers. Later, the matter was
reviewed and it was felt that the details of the scheme could be
finalised in consultation with Labour Federations and secret ballot
could be held by the Port Managements themselves. However, so far,
it has not been possible to take a final decision in the matter.

As alrecady mentioned in first para above, the present system of
verification of strength of unions of Port and Dock Workers had been
evolved by the Indian Labour Conference in 1958. Aity change in the
present system would require the consent of all the unions of Port
and Dock Workers. It appears unlikely that all the unions will agree
.- 39 adopt the system of secret ballot. This is the reason that so far no
.-+ fipal decision could be taken in this regard. This might be possible if
- the Indian Labour Conference sometimes "passes a resolution in this
regard.”

5. The Gommittee considered the request of the Ministry of Surface
Transport for dropping the assurance at their sitting held on April 6, 1994.

6. The Committee did not agree to drop the assurance and decided to
hear the views of the representatives of the Ministry of Surface Transport
to know the reasons for the inordinate delay in implementing the
assurances. The decision of the Committee was accordingly conveyed to
the Ministry of Surface Transport for compliance.

7. The officials of the Ministry of Surface Transport were called for oral
evidence on the assurance given on April 28, 1994 alongwith other pending
assurances of the Eighth, Ninth and Tenth Lok Sabhas. The text of the
questions and the assurances given thereto are annexed to the Minutes of
the sitting at Serial Nos. 1 to 39 (Annexure—I).

8. At their sitting held on April 28, 1994, the Committee took oral
evidence of the representatives of the Ministry of Surface Transport in
connection with non-implementation of these following thirty nine
assurances:

1. July 28, 1988 in reply to USQ No. 326 regarding request for
restructuring capital base and revision of pricing policy by the
Hindustan Shipyard Limited.

2. Supplementary by Shri Kadambur Janarthanan on April 6, 1989 in
reply. to SQ No. 513 regarding Development of Kakinada Port.



10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

21.

Supplementary by Shri Veerandra Patil on April 20, 1989 in reply to
SQ No. 664 regarding price increase in cost of ships.

July 20, 1989 in reply to SQ No. 54 regarding Operational Manage-
ment of Cochin Shipyard.

May 3, 1990 in reply to USQ No. 7381 regarding Scheme for
Workers' Participation in Management of Major Port Trusts and
Dock Labour Boards.

August 16, 1990 in reply to SQ No. 118 regarding Moratorium on
Loan to Paradeep Port Trust.

August 23, 1990 in reply to USQ No. 2420 regarding Reservation of
Export Cargo.

Supplementary by Shri Kumaramangalam on August 30, 1990 in reply
to SQ No. 304 regarding Central Road Fund.

December 27, 1990 in reply to USQ No. 167 regarding problems of
Shipyards.

January 3, 1991 in reply to USQ No. 1364 regarding Central Road
Fund.

July 19, 1991 in reply to USQ No. 411 regarding Assistance of
Private Sector in Public Transport System.

August 2, 1991 in reply to USQ No. 1467 regarding Financial Crisis
in Cochin Shipyard.

Supplementary by Shri Hannan Mollah on August 9, 1991 in reply to
SQ No. 374 regarding Involvement of Private Sector in Road
Construction.

Supplcmentary by Shri E. Ahmed on August 9, 1991 in reply to SQ
No. 374 regarding Involvement of Private Sector in Road Construc-
tion.

August 9, 1991 in reply to USQ No. 2495 regarding UN Liner Code.
August 9, 1991 in reply to USQ No. 2399 regarding Reimbursement
of investment made by Government of Orissa in Paradeep Port.
November 29, 1991 in reply to USQ No. 1371 regarding Cargo
Support to Shipyard Corporation of India.

March .7, 1992 in reply to USQ No. 1860 regarding Hindustan
Shipyard Limited.

March 20, 1992 in reply to USQ No. 3790 regarding Cochin Shipyard.
April 3, 1992 in reply to USQ No. 5877 regarding D.T.C. Conces-
sional Passes.

April 10, 1992 in reply to USQ No. 6934 regarding Marine Engineer-
ing Training Colleges.



31.

3.

3.

34.

3s.

36.

37.

38.

39.

April 24, 1992 in reply to USQ No. 7762 regarding Cochin
Shipyard.

July 17, 1992 in reply to USQ No. 1623 regarding Commer-
cialisation of DTC Land.

July 31, 1992 in reply to USQ No. 3661 regarding Revitalisa-

tion of DTC.

August 7, 1992 in reply to USQ No. 459 regarding Delhi
Transport Corporation.

December 4, 1992 in reply to USQ No. 2067 regarding U.N.
Liner Code.

December 18, 1992 in réply to USQ No. 4292 regarding
Privatisation of Paradeep -Port.

March 5, 1993 in reply to USQ No. 1778 regarding J & K
State Road Transport Corporation.

Supplemcntary by Shri Ankushrao Raosaheb Tope on March
26, 1993 in reply to SQ No. 422 regarding Central Road
Fund.

Supplementary by Shri Datta Meghe on March 26, 1993 in
reply to SQ No. 422 regarding Central Road Fund.

April 2, 1993 in reply to USQ No. 4975 regarding Losses in
D.T.C.

April 23, 1993 in reply to USQ No. 6543 regarding Students
Concessional Passes.

April 30, 1993 in reply to USQ No. 7375 regarding Outstand-
ing Loan against D.T.C.

April 30, 1993 in reply to USQ No. 7391 regarding Conver-
sion of D.T.C. into Public Limited Company.

May 7, 1993 in reply to USQ No. 7965 regarding Alleged
Illicit Opcration of Redline Claims.

May 14, 1993 in reply to USQ No. 8538 regarding Cases of
Motor Accident Claims.

August 9/10, 1993 in ‘reply to USQ No. 2090 regarding con-
cellation of Certificates of Registration.

August 9710, 1993 in reply to USQ No. 2091 regarding Acci-
dents on National Highway No. 8.

August 16, 1993 in reply to USQ No. 2875 regarding Inter
State Route Permit.

9. At the outset, the Chairman drew attention of the represen-
tatives to direction 58 of the Directions by the Speaker and
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plained to them that their evidence was likely to be treated as public and

able to be published unless the representatives specifically desired that all
or any part of the evidence given by them was to be treated Confidential,
such evidence was liable to be made available to the Members of
Parliament.

10. The Committee enquired about the latest position of 39 assurances
pending for implementation with the Ministry of Surface Transport. The
representative of the Ministry informed that out of the 39 pending
assurances, information in respest of six assurances had alrcady been sent
to the Committee and replies to four other assurances were ready but
Hindi version was to follow. Thus they were fulfilling 10 assurances and
the balance 29 assurances remained to be fulfilled. The representative
claborated as follows:—

“We have been taking sincere steps to fulfil the assurances. But there
have been circumstances beyond our control. If there is anything
pending with the Ministry, we have been able to give it without any
difficulty. If they are pending elsewhere, for example, pending with
the State Governments, we have been reminding them at the Joint
Secretaries level and occasionally at my level. And we have also said
that this meeting is going to take place and that they ought to give it
to us as early as possible.'And systematically we have been doing it.
Despite our best efforts, certain replies have not been forth-coming,
which is rather unfortunate. There are also certain policy decisions,
which take their own time in the sense that various procedures and
various processes are involved. Even though the Ministry deals with
Major Ports, shipping, national highway, inland waterways, light
houses, that is we have a bewildering variety of sectors and their
offices are situated in far flung areas. I am only explaining the
reasons for delay and not justifying the delay. I joined this Ministry
on the 24th of February, 1994 only two months back. I have
reminded the people and I have written on the dak that the reply has
to be given within two weeks’ time. Similarly, I have also been
reviewing with the Wing Heads and Officers and asked them to sce
that the replies are got quickly. We shall take still mare sincere
éfforts on the.remaining assurances, which are pending. If necessary,
I shall talk~to the Chief Secretaries of various States, including. the
Chief Secrétary of Delhi, to get the information as early as possiblc.
And ‘within a matter of two or three months I hope that the rest of
the assurances also will be fulfilled.”

11.The Committee ehquired about the mechanism being followed in the
Ministry to deal with all these pending assurances. The representative
submitted as follows:—

“Every Monday at 9.00 a.m., we have the Wing Heads meeting and
we review it. At that time, if they say that the reply has not come
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from a particular Government, I would ask them at what level it was
reminded at the Joint Secretary’s level, immediately I remind the
concerned State Government at my level. If we do not get the reply
even after a couple of reminders, then I personally talk to the Chief
Secretary to get the reply. This is the system that we are following.
We are very hopeful that in the weeks to come, we ghall be able to
submit the replies positively.”

12. The Committee desired to know the reasons for keeping an
assurance pending for more than three and a half years regarding Workers’
Participation in Management of Major Port Trusts and Dock Labour
Boards (DLBs) and for making a request for dropping of this assurance
given on May 3, 1990 in reply to USQ No. 7381. The representative
clarified the position as given below:—

“Sir, you would agree with me that it is not the Ministry of Surface
Transport alone which is involved in this important policy decision.
We have to go before the Ministry of Labour. They give the policy
guidelines and we have to get their advice to implement this
important assurance.

As you know, Sir, this assurance starts from the historic Indian
Labour Conference (ILC), 1958. It is a pursaunce of one of the
decisions of the ILC, 1958. We have been talking of verification. We
have been talking about how to ensure the proper representation of
labour trustees in the Port Trusts well as Dock Labour Boards. So,
the dialogue was there between the Ministry and the Chairmen of
these Ports, between the Ministry and the Labour Ministry. Our
Minister has written to the Labour Ministry saying based on the
policy decision of the Government, he has sought“rc-cxamination of
the whole matter.

....There are two. aspects of this question. One is about workers’
participation . As you know, now every Port Trust has got two labour
trusteces but they arc appointed on the basis of secrct ballot.
Difference of opinion is only on the method by which they are to be
represented. The Chairmen of the Ports consulted the unions and
follows that, if not possible to have this secret ballot because in two
. ports they felt that all the unions were not agreeing to this. So, in a
* set up of eleven-major Ports, two ports were dragging their feet, as
far as this particular methodology is concerned. But they felt that
there should be uniformity., Therefore, it was not pursued further
because this particular decision of the ILC does not have a legal
_ backing, it is only a consensus. Therefore, the Ministry felt that we
" should not pursue the matter further for want of unanimity in’ ports.
It is not as if the matter was not discussed with the unions. The
unions werc a party to the discussions. But we could not implement
the assurance. And since we could not implement the assurance, I
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presume, the Minister wrote to this Committee for dropping the
assurance. The unions are going on the basis of the present system of
verification. In the Ports they were not agreeable to accepting the
secret ballot system.”

13. The Committee desired to have a copy of the minutes of the meeting
which was held between the Unions and the Ministry. The representatives
assured that a copy of the Minutes would be furnished to the Committee.

14. The Con.mittec thereafter enquired whether the unions were
consulted prior (o finalisation of this scheme before making an announce-
ment on the floor of the House. The representatives replied in the
positive.

15. The Committee further drew the attention of the representatives that
Secret Ballot was only a suggestion for consideration and there should not

be any hitch in implementing the assurance by way of informing whether
the present system of verification had been followed.

16. The representatives informed that the verification system was being
followed since long.

17. The Committee pointed out to another assurance given on 28.7.1988
in reply to USQ No. 326 regarding continuous losses in Hindustan
Shipyard sincc 1980 and the steps taken for restructuring the capital base
of the Company. The representative clarified the position as under:—

e I would like to inform the recommendations of the SBI Capital
Market for the financial restructuring the Hindustan Shipyard Limited
was considered by the Ministry of Surface Transport and thereafter
alongwith the comments and recommendations of the Ministry it was
forwarded to the Ministry of Finance. A Committee consisting of
senior officers in the Committee on Government Assurances had
gone into the details of these recommendations submitted by our
Ministry. Thercafter they have rccommended series of measures. [
would like to tell briefly about them. They suggested that the entire
capital scene is to be in two parts—one is in accordance with the
loans, budgetary supports and development etc. of the organisation
which amount is taken from the Government and the second part is
based on cash credit taken from the S.B.IL

In regard to Part A, the recommendations of the Comptrollcr
General of Accounts has generally been agreed to. In that all the
penal interests will be waived and budgetary support which has' bcgn
given in the past will be partly converted into equity and partly it will
be waived. So, there is no problem in regard to the first part. In
regard to thc second part, that is, Rs. 187 crore as on 31.3.1993 and
when the financial year ended in 1994, the provisional figures would
be in the region of Rs. 222 crores. One-third of this is by way of
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penal interest and. another one-third is by way of interest. The entire
capital is only Rs. 62 crore. Now, the Statc Bank of India was
requested to agree to the recommendations of the Ministry of
Finance. Till date, the State Bank of India has not agreed to the
proposal. The matter was referred to the Committee of Disputes
exactly a month back in which this matter was considered. They told
that they were giving one month time to the Sfate Bank of India,
Ministry of Surface Yransport and the Banking Division of the
Ministry of Finance. The matter is pending with the State Bank of
India and I understand that our Secretary has personally written three
letters to the Banking Division of the Ministry of Finance and the
State Bank of India. Hopefully it will be sorted out.

Immediately after the meeting of the Committce of Disputes I wrote
to the Managing Director of the State Bank of India Mr. Basu and I
follcwed it up with a reminder. Then I have also written to the
Secrctarty, Banking Division of the Ministry of Finance to expedite
the -matter.”

18. The Committee enquired about not sceking extension of time
beyond 10th April, 1993 to which the representatives submitted that they
had sought extension upto 20th October, 1994. They, however, promised
to furnish a copy of the letter to the Committee.

19. The Committce thercafter took up the following assurances one by
one to know their status and the representative of the Ministry stated
position as given against cach assurance:—

Assurance Position stated by Representatives of the
Ministry
1 2
(i) SQ No. 54 Advance Implementation Report sub-
dt. 20.7.1989 regard- mitted.
ing Operational
Management of
Cochin Shipyard.
(i) SQ No. 118 “The request of Orissa Goverment was

dt. 16.8.1990 regard-
ing Moratorium on
Loan to Paradeep
Port Trust

that Paradeep Port Trust should pay back
Rs. 11.93 crores. We had a discussion in
June, 1993 with the representatives of
Orissa Government and it was agreed at
that time that Paradecp  would
pay back in four instalments bccausc of
somc problems. Subscquently, Paradeep
Port wanted a change in the schedule of
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(iii) USQ No. 2420
dt. 23.8.1990 regard-
ing Reservation
of Export Cargo.

. (iv) SQ No. 304

' dt. 30.8.1990 regard-
ing Central Road
Fund.

repayment for which we have written a
leter to the Orissa Government. I will
check up the exact date of the letter and
let you know. The reply of the Govern-
ment of Orissa is still awaited.”

The representative assured to get the reply
from them within the extended time i.e.
16.5.1994,

Sought Extension upto 31.7.1994.

“In the final form in which the proposal
for providing cargo support has been ap-
proved by the Cabinet, it does not envis-
age doing it through an Act. That
was the proposal with which we started
seven years ago. But due to objections of
trade of exporters and also some wings of
the Government, it was felt such a legisla-
tion may hamper the export effort and
cargo support may be provided through
bilateral interaction between the exporters
on the one hand and the Indian ship-
owners on the other hand.”

The Committee further pointed out that it
is pending since 1990. To it, the witness
since 1990. To it, the witness submitted as
follows:

*“....that some of the assurances are even
older on this subject. This has been under
consideration. In fact, the proposal went
to the Cabinet four times in the last seven
years. It was considered by a Group of
Ministers and by the Committee of Sec-
retaries on two or three occasions. After a
lot of going back and forth, it has been
finally. approved in March this ycar.”

Extension sought upto 28.11.1992.

The representative clarified that extension
has been sought upto 1.4.1994 and they
would seek a short extension of about
three to six months from the Committee to
implement the assurance, as time was yet
to be fixed for Minister's meeting.
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1 2

(v) UsSQ No. 167 Implementation Report is being prepared.
dt. 27.12.1990 re-
garding Problems of
shipyards.

(vi), USQ No. 1364 It would be fulfilled within three to six
dt. 3.1.1991 regard- months.
ing Central Road
Fund.

(vii)) USQ No. 411 Extension sought upto 19.4.1994.

— }:‘7'1”1 rcga;d: Requested for extension of three months
Ing Assistance of FTl*  pore for jts implementation to which the
vate Sector in Public (oo e agreed
Transport System. )

" qviii) USQ No, 1467
dt. 2.8.1991 regard-
ing Financial Crisis Implementation Report has been sent.
in Cochin Shipyard.

(ix) USQ No. 7762
dt. 24.4.1992 regard-
ing Cochin Shipyard.

(x) USQ No. 1371 Hindi version of Implementation Report
dt. 29.11.1991 re- was being prepared and there-
garding Cargo Sup- after it would be segy to Ministry of
port to Shipping cor- Parliamentary affairs.
poration of Indja Li-
mited.

(i) USQ No. 1860 Partly implemented. Action is being taken
dt. 7.3.1991 regard- to implement in full.
ing Hindustan Shipy-
ard Ltd. (Sl. No. 1)

(xii) USQ No. 3790 Implementation Report had been
dt. 20.3.1992 regard- approved.
ing Cochin Shipyard.

(xiii) USQ "No. 5877
dt. 3.4.1992 regard-
ing D.T.C. Conces-
sional Passes.

(xiv) USQ ., No. 1623 The matter of revival package of D.T.C. is
dt.  17.7.1992 re: getting ready. Tt has been discussed with
Commercialisation of the group of the Ministers. It would be
D.T.C. Land. submitted to Cabinet. It will take four

‘months.
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(xv) USQ No. 3661
dt. 31.7.1992 regard-
ing Revitalisation of
D.T.C.

(xvi) USQ No. 459
dt. 7.8.1992 regard-
ing Delhi Transport
Corporation.

(xvii) USQ No. 4975
dt. 2.4.1993 re: Los-
ses in D.T.C.

(xviii) USQ No. 6543
dt. 23.4.1993 regard-
ing students Conces-
sional Passes.

(xix) USQ No. 7375
dt. 30.4.1993 regard-
ing Outstanding
Loan against D.T.C.

(xx) USQ No. 7391
dt. 30.4.1993 regard-
ing Conversion of
D.T.C. into Public
Limited Company.

(xxi) USQ No. 6934
dt. 10.4.1992 regard-
ing Marine Enginer-
ing' College.

(xxii) . USQ No. 1778
dt. 5.3.1993 regard-
ing J & K Transport
Corporation.

The matter of renival package of D.T.C. is
getting ready. It has been discussed - with
the Group of the Ministers. It would be
submitted to Cabinet. It will take four
months.

Extension sought upto 10.10.94.

The comments of the Ministry of Law and
Department of Education were still
awaited.

The Committee desired to have the relev-
ant position of the recommendations with
regard to Marine Engincering
Colleges.

Extension sought upto 5.6.1994

The information was awaited from the
J & K Officers.

It would be implemented
extended period of time.

within
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(xxiii) USQ No. 7965 Chief Secretary, Delhi, had been re-
dt. 7.5.1993 re- quested to offer his remarks and to send
garding Alleged II- report.
licit Operation of
Redline Buses.

(xxiv) USQ No. 8538 Extension sought upto 14.5.1994
dt. .14-5-1993 re- The information was awaited from the
garding Cases of y.p. Government.

Motor  Accident
Claims.

(xxv) USQ No. 2090 Extension sought upto 9.5.1994.
dt. 9/10.8.1993
regarding Cancclla-
tion of Certificates
of Registeration.

(xxvi) USQ No. 2091 It has been implemented as the Advance
dt. 9/10.8.1993 Implcmentation Report sent. Hence one
regarding Acci- portion would be implemented. Regard-
dents on National ing other part the Ministry is commited.
Highway No. 8.

(xxvii) USQ No. 2875 Extension granted upto 16.5.1994.
dt. 16.8.1993 re- The information is still awaited from
garding Inter State Bihar and West Bengal. A D.O.
Route Permit. letter had been addressed to Chief

Secretaries.

20. The Ministry of Surface Transport (Labour Division) thcreafter, on
June 2, 1994 furnished a set of the Minutes of the meetings that were held
between the concerned union and the Management of respective Port
Trust. The Ministry requested the Committee to drop the assurance on the
following grounds:

“Recently, another attempt was made by this Ministry to ascertain
the vicws of unions on the proposal for introduction of Secret Ballot
Scheme in Ports-DLBs. Chairman of the Port Trusts have discussed
the matter with the Unions. Copies of replies received from the
Chairmen of Port Trusts of Calcutta, Cochin, JNPT, Madras, New
Mangalore, Paradeep, Visakhapatnam, Tuticorin and Kandla briefly
highlight that some of the unions in Madras, Calcutta, Visakhapat-
nam, New Mangalore and Kandla have shown their disinclination
towards the proposal.

In the Port Chairmen’'s Conference held on 20.7.89 and 21.7.1989, it
. was stated by the representatives of Ministry of Labour that the main
prc-requisite  for  introduction of Secret Ballot  would
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be the willingness in writing from each and every registered trade
union functioning of Secret Ballot. As it is not possible in view of the
unwillingness shown by some of thc unions, it may not be possible to
introduce the Secret Ballot system in Major Ports Trusts-DLDBs.”

21. The Committee again considered the request of the Ministry for
dropping the assurance at their sitting held on June 27, 1994,

22. The Committee did not agree to accede to the request of the
Ministry of Surface Transport and decided to obtain the views of the
representatives of the Port Trusts and Dock labour Boards anbd respective
1aembers of Unions in this regard during the study tour of the Committec.

23. Out of these 39 pending assurances which were decided to be
pursued by the Committee, fourteen assurances (Serial Nos. 4, 7, 12, 15,
16, 17, 19, 20, 22, 26, 27, 28, 36 and 38 of Annexure-I) have been
implemented and these statcmcents were laid on the Table of the House by
the Minister of Parliamentary Affairs on various dates vis-a-vis Serial
No. 27 on 22.4.1994, Serial Nos. 4, 7, 12, 15, 17, 19, 22, 26 and 38 on
11.5.1994, Serial No. 28 on 25.7.1994 and Serial No. 16, 20 and 36 on
3.8.1994. The details of each' of these fourteen assurances are given in
Annexure-II.

24. The remaining 25 assurances are still left to be implemented by the
Ministry of Surface Transport for which the Ministry has sought cxtension
of time. The latest position of these pending assurances is indicated against
each as under:—

Sl Question No. Latest Remarks
No. and date position/
Extension
sought upto
1 2 3 4
1. USQ No."326 25.1.1995 Partly Implemented on
Datcd 28.7.1988 25.7.1994

vide ss XXXV/Item

Ré: Request for Restruc- No. 1

turing Capital Base
and Revision of Pric-
ing Policy by
Hindustan Shipyard
Limited.
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2 3 4
USQ No. 513 5.8.1994
Dated 6.4.1989

Re: Development of
Kakinada Port.

.- SQ No. 664

" Dated 20.4.1989

Re: Prices increase in cost
of ships.

USQ No. 7381
Dated 3.5.1990

Re: Scheme for Workers’
Participation in Man-
agement of Major
Port Trusts and Dock
Labour Boards.

SQ No. 118
Dated 16.8.1990

Re: Moratorium re Loan
to Paradecp Port
Trust

SQ No. 304

Dated 30.8.1990
Supplemantry by Shri P.R.
Kumaramangalam

Re: Central Board Fund.

USQ No. 167
Dated 27.12.1990

Re: Problem Shipyards.

UXQ No. 1364
Dated 3.1.1991

Re: Central Road Fund.

USQ No. 411
Dated 19.7.1991

Re: Assistance of Private
Sector in  Public
Transport System.

20.10.1994 Partly Implemented on

25.7.199%4

vide s8 XXXII/1
2.11.1994
16.8.1994
27.11.1994

27.1.1995  Partly Implemented on
25.7.1994 vide XX13

1.10.1994

19.10.1994
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2

10.

11.

12.

13.

14.

18.

16.

17.

SQ No. 374

Dated 9.8.1991
Supplementary by
Shri Hannan Moliah

Re: Involvement of Pri-
vate Sector in Road
Construction.

SQ No. 374

Dated 9.8.1991
Supplementary by Shri E.
Ahmed

Re: Involvement of Pri-
vate Sector in Road
Construction.

USQ No. 1860

Dated 7.3.1992

Re: Hindustan Shipyard
Ltd.

USQ No. 6934
Dated 10.4.1992

Re: Marine Engineering
Training College.

USQ No. 1623

Dated 17.7.1992

Re: Commercialisation of
DTC Land

USQ No. 3661

Dated 31.7.1992

Re: Privatisation of DTC

USQ No. 459

Dated 7.8.1992

Rer DTC

SQ No. 422

Dated 26.3.1993

Supplementary

Ankushrao

Tope

Re: Central Road Fund

by Shri
Raosaheb

9.11.1994

9.11.1994

5.6.1994

9.10.1994

17.10.1994

31.10.1994

7.8.1994

4.11.1994

Advance Imp. Report re-
ceived on 11.8.1994
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1 2 3 4
18. SQ No. 422 23.9.1994

Dated 26.3.1993

Supplcmentary by

Shri Datta Meghe
Re: Central Road Fund.

19. USQ No. 4975 Advance Implementation
Dated 2.4.1993 Report received.
Re: Losses in DTC.
20. USQ No. 6543 28.7.1994 Advance Imp. Report
Dated 23.4.1993 sent to MPA.
.- Re: Students Concessional
Passcs.
21. USQ No. 7375 31.10.1994

Dated 30.4.1993
Re: Outstanding Loan

against D.T.C.
22. USQ No. 7391 30.4.1994 Advance Implementation
Dated 30.4.1993 Report received.

Rc: Conversion of D.T.C.
into Public Limited
Company.
23. USQ No. 7965 7.11.1994
Datcd 7.5.1993

Re: Alleged Illicit Opera-
tion of Redline
Buscs.

24. USQ No. 2090 9.11.1994
Datcd 910.8.1993

Rec: Canccllation of Cer-
tificates of Registra-
tion.

25. USQ No. 2875 16.11.1994
Dated 16.8.1993

Re: Inter State Route
Permit.

General Recommendations

25. The Committee take notice that the Ministry of Surface Transport
becamc morc active only from the date they received information about
their appcarance beforc this August Committee on April 28, 1994, and
launched a vigorous drive to liquidate the maximum number of assurances
by way of scnding implementation reports to the Ministry of Parliamentary
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Affairs under intimation to this Committee. Resultantly, as many as 17
assurances have since been fulfilled by laying implementation reports on
the Table of the House on April 22, May 11, July 25, August 3 and
August 25, 1994. The Committee have also received advance implementa-
tion reports in respcct of one more assurance in respect of USQ No. 4975
dated 2.4.1994 regarding Losses in D.T.C. Thus out of 39 pending
assurances 21 assurances are yet to be implemented.

26. The Committee do not appreciatc the long time taken for furnishing
implementation report in respect of 21 assurances to the Ministry of
Parliamcntary Affairs. The Committce neced not to reiterate that the
Ministry’s request was for granting some time to them i.e. for one or two
months for implementation of thesc assurances but the Ministry has not
kept its promise given to this August Committee. The Committec fcel that
the delay in furnishing the required information to the House dcfeats the
very purposc of raising the matter on the Floor of the House.

27. The Committece, however, recommend that Ministry of Surface
Transport shall gear up its machinery in the direction to fulfil the
remaining 21 pending assurances (as Sl. Nos. 1, 2, 3, 5, 6, 8, 9, 10, 11, 13,
14, 18, 21, 23, 24, 29, 30, 33, 35, 37 and 39) and wish that thesc assurances
arc fulfilled within the extended period. The Committee wish that the
Ministry should furnish the latest position of each of these pending
assurances immediately to this August Committee.

Workers' Participation in Management of Major Port Trusts and Dock
Labour Boards
(USQ No. 7381 dated May 3, 1990)
(Item No. S5 of Annexure I)

28. The Committee are unhappy to note that the Ministry of Surface
Transport had not taken the mater seriously in fulfilling the assurance
regarding Workers’ Participation in Management of Major Port Trusts and
Dock Labour Board instead approached the Committee again on June 2,
1994 for dropping the assurance. The Ministry was well aware of the fact
that their earlier request was turned down by the Committee and decided to
hear the views of the Ministry on the subject. The Committee do not
appreciate the plea that unions of some major ports have shown their
unwillingness to adopt the pattern of secret ballot. The Committee observe
that the Ministry does not perhaps want to exert more in the direction to
convince the respective Trade Unions of the Port Trusts and Dock Labour
Boards to adopt a uniform pattern of ‘Secret Ballot’ for electing their
representativs for participation in the Management. The Committee are
constrained to point out as to why this system should not be acceptable to
all concerned unions of Labour Boards, major or minor Ports as a whole.
The Committee need not to emphasise again to adopt a uniform system of
Secret Ballot in the entire shiping industry in electing workers’ represen-
tatives and to persuade the Unions to make them agree for (their
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participation In management in order to fulfil the assurance without any
further delay.

29. The Committee wish that all out efforts should be made at a higher
" level in the Ministry to adopt the system in all Ports of the country latest by
the extended period i.e. November, 2, 1994 instead of approaching the
Committee for dropping of this assurance again and again.

Requesr for re-structuring the Capital Base and Revision of Pricing Policy
by Hindustan Shipyard Limited.

(Unstarred Question No. 326 dated 28.7.1988)
(Item No. 1 of Annexure I)

30. The Committee are unhappy to note that it took more than six years
to consider a request made to the Union of India by thc Hindustan
Shipyard" Limited for: restructuring the capital base of the Company
alongwith making provision of working capital at low interest ratc and
-revision of pricing policy for building of ships in the Country. The
Committec are aware of complexity of the issue of restructuring the capital
base of a public sector company but do not appreciate for taking such a
‘long time to finalise the issues as a result of which the financial condition
of the Hindustan Shipyard Limited goes from bad to worse. The economic
health of an undertaking should be given due consideration with all
sincerety and a time frame we should have been fixed to decide the issue
of restructuring the capital base and it should not be left unattended for
ycars together on one or the other pretext.

31. The Committee deprecate the continued slow pace for taking a
decision when this issue was again raised on the fleor of the House on
March 7, 1991, through Unstarred Question No. 1860.

32. The Committee recommend that the Union Govt. should discuss the
matter with the officials of the State Bank of India. The Hindustan
Shipyard Limited and the Ministry of Finance (Department of Economic
Affairs—Banking Division) and all concerned at a common platform. This
Committee should ‘be apprised of the progress made in this regard latest by
January 26, 199S.

Marine Engineering Training College
(USQ No. 6934 dated 10.4.1992)
(Item No. 21 of Annexure I)

33. The Ministry of Surface Transport, later on furnished the promiscd
extracts of the Report of Comittec on Maritime Education and Training
(COMET) in respect on the assurance given on April 10, 1992 in reply to
Unstarred Question No. 6934 regarding upgradatation of the Marine
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Engincering Training College as University (Item No. XXI of Para No. 17
of the Rcport) and send the same to the Ministry of Human Resources
Devclopment. The relevant extracts from the Report are reproduced in
Annexure-III (Para 7.1 to 7.9).

34. The Committee observe that the Union Government should examine
the recommendations of the Committee on the Maritime Education and
Training (COMET) and take a decision at an early date. The Committee
wish that the Union Government should make all efforts to take a final
decision regarding establishing an apex body, if needed, to manage, control,
supervise, direct and monitor the Maritime Training Institutions running
under the Government control and should not be left on autonomous body.
The Committee desired that decision of the Government should be com-
municated in the form of an Implementation Report to this Commlittee
before the extended time i.e. October 9, 1994.

Involvement of Private Sector for Road Construction/Central Road Fund
(SQ 304, USQ 1634, 411, SQ 374 and SQ 422 items
Nos. 8, 10, 11, 13, 29 & 30 of Annexure-I1)

35. On Junc 28, 1994, the Ministry of Surface Transport informed the
Committec that it had submitted a request to the Ministry of Parliamentary
Affairs for approaching the Committce on Government Assurances to drop
the subject matter vide their lctter No. H-11016/40/90-OR dated June, 28,
1994 on thc following grounds;

“That matter relating to augmentation of the Centre Road Fund is
still undcr considcration of the Government and it likely to take more
timc before a final decision in the matter is taken by the Cabinet.”

36. The Committee need not to bring again to the notice of the Ministry
that an early date be fixed up for the meeting of the group of Ministers to
decide the issue regarding creation of ‘Central Road Fund’ with the motive
to involve the private sector in carrying out big task of Road Construction.
The Committee have been liberal ‘enough in granting extension of thms to
fulfil all the assurances pending on the subject.

37. The Committee depricate the tendency of the Ministry for
approachiong the Committee for dropping the assurance in a casual

“3*-manner. Instead, the Ministry should make sincere efforts to fulfil the

assurance as the Committee were informed categorically during oral
evidence that the matter would be decided within three to six months,

38. The Committee would appreciate a negaive decision rather tham to
allow undue long time being taken to arrive at a final decision on such an
important issue.
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Accident on National Highway No. 8
(USQ No. 2091 dated 9/10 August, 1993)
Item No. 38 of Annexure I

39. The Ministry of Surface Transport laid on the Tgble of Lok Sabha an’
Implémentation Report on December 6, 1993 vide SS No. 192 (Annexure-
1V). The Committee examined the representatives from the Ministry of
Surface Tranport and Rajasthan State Government on October 5, 1993 at
Udaipur. The Committee decided to treat it as part implementation
Report.

40. The Ministry laid another statement (No. SS V/15) on the Table of
the Lok sabha on May S5, 1994 in fulfilment of the assurance. The extract
of the Implementation Report are as follows:

“A proposal from the State Government for widening the stretch to
four lane was received by the Government. The proposal has been
examined. From capacity consideration this section no doubt qualified
for 4 lane. But, due to constraints of resources crunch and overriding
priorities of other National Highways segments of carrying a still
higher traffic volume, it has not beeh possible to undertake 4-laning
of this section. However, the other remedial steps taken/suggested
are as follows:

(1) Under the National Highway Accident Relief Service Scheme, a
grant of Rs.50 lakhs has been provided to the State Government of
Rajasthan for procurement of Cranes and Ambulance for providing
immediate succour to the victims of road accidents. Besides it,
additional grant of Rs. 3 lakhs has been provided to a hospital at
Dudu run by a voluntary organisation, Gram Sewa Mandal, Indank-
abas, Dudu, Rajasthan for procurement of Ambulance to provide
medical aid to the road accident victims on the National Highway No. 8.

(2) It has also been suggested to the State Government to deploy
special patrolling squads with vehicles fitted with hooters and to erect
precautionary boards on the stretch to make the drivers aware about
the pronengss of the accidents and keep them awake during night
hours.”

41. The Committee take notice that a proposal from the State Govern-
ment of Rajasthan for widening a stretch of road of National Highway No. 8
from Jalpur to Kishangarh is pending with the Ministry of Surface
Transport and the Union Government are unable to ‘clear the same due to
financial constraints. The Committee also take notice that 417 and 415 and
443 accidents have taken place during 1990, 1991 and 1992 respectively on
this small stretch of road. In these accidents 448 lives had been lost. The
Committee desire that the Union Government should find a wayout to
arrange resources in phases in order to complete the work of four lanes at
the earliest.
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42. The Committee hope that a time bound programme should be
chalked out to widen the stretch of road from Jaipur to Kishangarh
and furnish the details in order to fulfil the assurance by stating the
amount proposed to be released for this purpose in the next Financial
Budget.

New Delhi; BASUDEB ACHARIA,
August 25, 1994 Chairman,
Bhadra 3, 1916 (Saka) Commitice on Covernment
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MINUTES
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MINUTES OF THE SITTING OF THE COMMITTEE ON

GOVERNMENT ASSURANCES HELD ON APRIL 6, 1994 IN PARTY
MEETING ROOM NO. ‘139" PARLIAMENT HOUSE ANNEXE,

NEW DELHI

The Committee met on Wednesday, April 6, 1994 from 11.00 hours to
12.00 hours.

NN WN

2.

PRESENT
Shri Basudcb Acharia—Chairman
MEMBERS
Shri P.P. Kaliaperumal
Shri Surendra Pal Pathak
Shri V. Sreenivasa Prasad
Shri Nawal Kishore Rai
Shri Yoganand Saraswati
Shri G. Ganga Reddy
Shri V.S. Vijayaraghavan
SECRETARIAT
Shri Murari Lal =~ —Joint Secretary
Shri Joginder Singh—Deputy Secretary
Shri Ram Autar Ram —Under Secretary

e (2 2] see L2 2]

Memorandum No. 90: Request for dropping of the assurance given on

May 3, 1990 in reply to Unstarred Question No.
7381 regarding participation in management by
workers on the basis of secret ballot.

The Committee considered the request of the Ministry of Surface
Transport received through the Ministry of Parliamentary Affairs vide their
U.0. Note No. II/ST(38) USQ 7381—LS /90 dated February 1, 1994 for

the

dropping of the assurance on the following grounds: ~

“That as per the present procedure, the representation of various
unions functioning under Major Port Trusts and Dock Labour Boards
is determined out of their strength verified by the Ministry of Labour
biannually. This procedure of verification was agreed upon by the
Indian Labour.Conference in its 16th Session held in 1958 and
modified from time to time in consultation with Central Trade
Unions Organisations.

22
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During 1979, the possibility of introducing secret ballot was consi-
dered in consultation with the Ministry of Labour and that Ministry
advised that introduction of secret ballot can be considered if and
when all the registered trade unions operating in Major Ports give
their willingness for secret ballot. Since a proposition to obtain
conscnt from all the registered trade unions operating in” all the Ports
was felt to be very difficult task, the matter could not be pursued
further.

Conscquent to the reply given to Unstarred Question No. 7381 on
May 3, 1990 the matter was examined afresh. It was earlier desired to
appoint an Election Commissioner for preparation of electoral rolls
for holding secret ballot among Port and Dock Workers and,
thereafter, to frame the scheme in consultation with Federations of
Port and Dock Workers. Later, the matter was reviewed and it was
fclt that the details of the scheme could be finalised in consultation
with Labour Federations and secret ballot could be held by the Port
Management themselves. However, so far it has not been possible to
take a final decision in the matter.

As already mentioned in first para above, the present system of
verification of strength of unions of Port and Dock Workers had been
evolved by the Indian Labour Conference in 1958. Any change in the
present system would require the consent of all the unions of Port
and Dock Workers. It appears unlikely that all the unions would
agree to adopt the system of secret ballot. This is the reason that so
far ‘no final decision could be taken in this regard. This might be
possible if the Indian Labour Confercnce passes a resolution in this
regard at same stage.

In view of the position explained above, it is unlikely to fulfil the
assurance in near future.

The Committee did not agree to drop the assurance. The Committee
decided to hear the oral evidence of the representatives of the Ministry of
Surface Transport in this regard. The Committee desired that the Ministry
should scek extension of time from the Committec to implement the

assurancc.
s e son

9. The Committee decided to undertake a study tour to Madras,
Bombay, Lakshadweep and Goa somctime towards the end of May or
beginning of June, 1994 to examine thc implementation of assurances

relating to these placces.
10. The Committee decided to hold their next sitting on Friday, April 22,
1994 at 15.00 hours. '

11. The Committee then adjourned.
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APPENDIX I
MINUTES
Sixth Sitting

MINUTES OF THE SITTING OF THE COMMITTEE ON
GOVERNMENT ASSURANCES HELD ON APRIL, 28, 1994 IN
COMMITTEE ROOM NO. ‘B’ PARLIAMENT HOUSE ANNEXE,
NEW DELHI
The Committee met on Thursday, April 28, 1994 from 15.00 hours to
16.00 hours.

PRESENT
Shri Basudeb Acharia—Chairman
MEMBERS
2. Shri P.P. Kaliaperumal
3. Shri Surendra Pal Pathak
4. Shri G. Ganga Reddy

6. Shri Yoganand Saraswati
6. Shri V.S. Vijayaraghavan
SECRETARIAT

Shri Murari Lal —Joint Secretary
Shri Joginder Singh  —Deputy Secretary
Shri Ram Autar Ram —Under Secretary

REPRESENTATIVES OF THE MINISTRY OF SURFACE TRANSPORT
. Shri C.N. Ramdas, Secrctary (SFT)
. Shri D.P. Gupta, Dir. Gen. (RD) & Addl. Secy.
. Shri S.N. Kakar, Jt. Secy. (Shipping)
. Shri C.S. Khairwal, Jt. Secy. (Transport)
. Shri S. Gopalan, Dev. Adv. (Ports)
. Shri. I.J. Mamtani, Chief Engineer (Planning)
. Shri R.R. Singh, CM.D., DT.C.
. Shri Pankaj Jain, Director (Labour)
. Shri B.N. Puri, Director (Shipping)
. Shri Ashoke Joshi, Jt. Secy. (Ports)
. Shri D.K. Verma, Chairman, Hindustan Shipyard Ltd.

. The Committee took oral evidence of the representative of the
Mnmstry of Surface Transport in connection with the following pending
assurances given on:

1. July 28, 1988 in reply to USQ No. 326 regarding request for
restructuring capital base and revxsron of pricing policy by Hindustan
Shipyard Limited.

2. Supplementary by .Shri Kadambur Janarthanan on April 6, 1989 in
reply to SQ No. 513 regarding Development of Kakinada Port.
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11.

12.

13

14.
15.
16.
17.
18.
19.
A20.

21.

25

. Supplementary by Shri Veerandra Patil on April 20, 1989 in reply to

SQ No. 664 regarding price increase in cost of ships.

. July 20, 1989 in reply to SQ No. 54 regarding Operational

Management of Cochin Shipyard.

. May 3, 1990 in reply to USQ No. 7381 regarding scheme for workers’

Participation in Management of Major Port Trusts and Dock Labour
Boards..

. August 16, 1990 in reply to SQ No. 118 regarding Moratorium on

Loan to Paradip Port Trust.

. August 23, 1990 in reply to USQ No. 2420 regarding Reservation of

Export Cargo. .
Supplementary by Shri Kumaramangalam on August 30, 1990 in reply
to SQ No. 304 regarding Central Road Fund.

December 27, 1990 in reply to USQ No. 167 regarding problems of
Shipyards.

January 3, 1991 in reply to USQ No. 1364 regarding Central Road
Fund.

July 19, 1991 in reply to USQ No. 411 regarding Assistance of
Private Sector in Public Transport System.

August 2, 1991 in reply to USQ No. 1467 regarding Financial Crisis
in Cochin Shipyard.

Supplementary by Shri Hannan Mollah on August 9, 1991 in reply to
SQ No. 374 regarding involvement of Private Sector in Road
Construction.

Supplementary by Shri E. Ahmed on August 9, 1991 in reply to SQ
No. 374 regarding Involvement of Private Sector in Road
Construction.

August 9, 1991 in reply to USQ No. 2495 regarding UN Liner Code.

August 9, 1991 in reply to USQ No. 2399 regarding Reimbursement
of Investment made by Government of Orissa in Paradip Port.

Novement 29, 1991 in reply to USQ No. 1371 regarding Cargo
Support to Shipping Corporation of India.

March' 7, 1992 in reply to USQ No. 1860 regarding Hindustan
Shipyard Ltd.

March 20, 1992 in reply to USQ No. 3790 regarding Cochin
Shipyard.

April 3, 1992 in reply to USQ No. 5877 regarding D.T.C.
. Comcessional Passes.

April 10, 1992 in reply to USQ No. 6934 regarding marine
Engineering Training Colleges.
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25.
26.
27.
28.
29.
30.

31,
32,

33.
34,
3s.
36.
37.
38.

39.
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. April 24, 1992 in reply to USQ No. 7762 regarding Cochin Shipyard.
23.

July 17, 1992 in reply to USQ No. 1623 regarding Commercialisation
of DTC Land.

July 31, 1992 in reply to USQ No. 3661 regarding Revitalisation of
DTC.

August 7, 1992 in reply to USQ No. 459 regarding Delhi Transport
Corporation.

Deccmber 4, 1992 in reply to USQ No. 2067 regarding U.N. Liner
Code.

December 18, 1992 in reply to USQ No. 4292 regarding Privatisation
of Paradip Port.

March 5, 1993 in reply to.USQ No. 1788 regarding J&K State Road
Transport Corporation.

Supplcmentary by Shri Ankushrao Raosaheb Tope on Marach 26,
1993 in reply to SQ No. 422 regarding Central Road Fund.

Supplementray by Shri Datta Meghe on March 26, 1993 in reply to
SQ No. 422 regarding Central Road Fund.

April 2, 1993 in reply to USQ No. 4975 regarding Losses in DTC.

April 23, 1993 in reply to USQ No. 6543 regarding Students
Concessional Passes.

April 30, 1993 in reply to USQ No. 7375 regarding Outstandmg
Loan against D.T.C.

April 30, 1993 in reply to USQ No. 7391 regarding Conversion of
D.T.C. into Public limited Company.

May 7, 1993 in reply to USQ No. 7965 regarding Alleged Illicit
Operation of Redline Claims.

May 14, 1993 in rcply to USQ No. 8538 regarding Cases of Motor
Accident Claims.

August 9710, 1993 in reply to USQ No. 2090 regarding Cancellation
of Certificates of . Régistration.

August 9/10, 1993 in reply to USQ No. 2091 regarding Accidents on
National Highway No. 8.

August 16, 1993 jn reply to USQ No. 2875 regarding Inter State
Route Permit.

3. At the outset, the Chairman drew the attention of the witncsses to
Direction 58 of the Directions by the Speaker and explained to them that
their evidence was likely to be treated as public and liable to be published
unless the witnesses specifically desired that all or any part of the cvidence
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given by them was to be treated confidential, such evidence was liable to
bc made available to the Members of Parliament.

4. The Committee enquired about the latest position of 39 assurances
pending for implementation with the Ministry of Surface Transport. The
representative of the Ministry informed that out of the 39 pending
assuranccs, information in respect of six assurances had already been sent
to the Committec and replies to four other assurances were ready but
Hindi Version was to follow. Thus they were fulfilling 10 assurances and
the balance 29 assurances remained to be fulfilled. The representative ~
claborated as follows:—

“We have been taking sincere steps to fulfil the assurances. But there
have bcen circumstances beyond our control. If there is anything
pending with the Ministry, we have been able to give it without any
difficulty. If they are pending elsewhere, for example, pending with
the State Governments, we have been reminding them at the Joint
Sccretaries level and occasionally at my level. And we have also said
that this mecting is going to take place and that they ought to give it
to us as early as possible. And systematically we have being doing it.
Despite our best efforts, certain replics have not been forthcoming,
which is rather unfortunate. There are also certain policy dccisions,
which take thcir own time in thc sense that various procedurcs and
various processes arc involved. Even though thc Ministry deals with
major Ports, shipping, national highway, inland waterways, light
houscs, that is we have a bewildering varicty of scctors and their
offices arc situated in far flung areas. I am only cxplaining the
rcasons for delay and not justifying the dclay. I joincd this Ministry
on the 24th of February, only two months back. I have rentined the
pcoplc and I have written on the dak that the rcply has to be given
within two wecks’ time. Similarly, I have also been rcviewing with
thc Wing Heads and Officers and asked them to see that the replies
arc got quickly. Wc shall take still more sincerc efforts on the
remaining assurances, which are pending. If necessary, 1 shall talk to
the Chief Sccretaries of various States, including thc Chief Secrctary
of Dclhi. to get the information as early as possible. And within a
matter of two to three months I hope that the rest of the assurances
also will be fulfilled.”
5. The Committee enquired about the mechanism being followed in the
Ministry to deal with all these pending assuranccs. The represcntative
submitted as follows:—

“Evcry Monday at 9 a.m., we have the Wing Heads meeting and we
review it. At that time, if they say that the reply has not come from a
particular Government, I would ask thcm at what level it was
rcmained at the Joint Secretary's level, immediately 1 remind the
concerned State Government at my level. If we do not get the reply
cven after a couple of reminders, then I personally talk to the Chicf
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Secretary to get the reply. This is the system that we are
following. We are very hopeful that in the weeks to come, we
shall be able to submit the replies positively.”

6. The Committee desired to know the reasons for keeping an
assurance pending for more than three and a half years regarding
Workers’ Participation in Management of Major Port Trusts and Dock
Labour Boards and for making a request for dropping of this assurance
given on May 3, 1990 in reply to USQ No. 7381 The representative
clarified the position as given below:—

“Sir, you would agree with me that it is not the Ministry of
Surface Transport alone which is involved in this important policy
decision. We have to go before the Ministry of Labour. They give
the policy guidelines and we have to get their advice to implement
this important assurance.

As you know, Sir, this assurance starts from the historic Indian
Labour Conference, 1958. It is a pursuance of one of the decisions
of the ILC, 1958. We have been talking of verification. We have
been talking about how to cnsurc the proper representation of
labour trustces in the Port Trusts as well as Dock Labour Boards.
So, the dialogue was there between the Ministry and the Chairman
of this Ports, between the Ministry and the Labour Ministry. Our
Minister has written to the Labour Ministry saying based on the
policy decision of the Government, he has sought re-examination
of the whole matter.”

7. The rcprescntative further submitted as follows:—

....... Therc are two aspects of this question. One is about
workers’ participation. As you-know, now every Port Trust has got
two labour trustees but they are appointed on the basis of secret
ballot. Difference of opinion is only on the method by which they
are to be represented. The Chairmen of the Ports consulted the
Unions and follows that, if not possible to have this secret ballot
because in two ports they felt that all the Unions were not
agreeing to this. So, in a set up of eleven major Ports, two ports
were draggjng their feet, as far as this particular methodology is
concerned. But they felt that there should be uniformity.
Therefore, it was not pursued further because this particular
decision of the ILC does not have a legal backing, it is only a
conscnsus. Therefore, the Ministry felt that we should- not pursue
the matter.further for want of unanimity in ports. It is not as if
the matter was not discussed with the i nions. The Unions were a
party to the discussions. But we could not implement the
assurance. And since we could not implement the assurance, I
presume, the Minister wrote to this Committee for dropping the
assurance. The Unions are going on the basis of the present system
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of verification. In the Pgrts they sere not agreeable to accepting the
sccret ballot system.”

8. The Committee desired to have a copy of the minutes of the meeting
which was held between the Unions and the Ministry. Thc repesentatives
assurcd that a copy of the Minutes would be furnished to the Committee.

9. The Committee thereafter cnquired whether the Unions were
consulted prior to finalisation of this scheme before making an
announcement on the floor of the House. The representatives replied in
the positive.

10. The Committee further drew thc attention of the representatives
that secret ballot was only a suggestion for consideiation and there should
not be any hitch in implementing the assurance by way of informing
whether the present system of verification had been followed.

11. The witnesses informed that the verification system was being
followed since long.

12. The Committee pointed put to another assurance given on 28.7.1988
in reply to USQ No. 326 regarding continuous losses in Hindustan
Shipyard since 1980 and the steps taken for restructuring the capital base
of the company. The witness clarificd the position as under:—

“...I would like to inform-the rccommcndations of thc SBI Capital
Market for the financial restructuring the HSL was considered by the
Ministry of Surface Transport and thercafter alongwith the comments
and recommendations of the Ministry it was forwarded to the
Ministry of Finance. A Committec consisting of scnior officers in the
C.G.A. had gone into the dctails of these recommendations
submitted by our Ministry. Thercaftcr they have recommended series
of measures. I would like to tell bricfly about them. They suggested
that thc entire capital sccne is to bc in two ports—one is in
accordance with thc loans, budgetary supports and devclopment etc.
of the organisation which amount is taken from thc Government and
the second part is based on cash credit taken from the S.‘B.I.

In rcgard to Part A, the rccommendations of the Comf)troller
Gencral of Accounts has gencrally been agreed to. In that all the
penal intcrests will bc waived and budgetary support which has been
given in the past will be partly converted into equity and partly it will
be waived. So, there is no problcm in rcgard to the first part. In
regard to the sccond part, that is, Rs. 187 crore as on 31.3.1993 and
when the financial year ended in 1994, the provnsnonal figures would
in the rcgion of Rs. 222 crores. Onc- thitd of this is by way of }enal

.

o
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interest and another one-third is by way of ipterest. The entire capital
is only Rs. 62 crore. Now, the State Bank of India was requested to
agree to the recommendations of the Ministry of Finance. Till date,
the State Bank of India has not agreed to the proposal. The matter
was referred to the Committee of Disputes exactly a month back in
which this matter was considered. They told that they were giving
one month time to the State Bank of India, Ministry of Surface
Transport and the Banking Division of the Mjnistry of Finance. The
matter is pending with the State Bank of India and I understand that
our Sccrctary has personally written three letters to the Banking
Division of thec Ministry of Finance and the State Bank of India.
Hopefully it will be sorted out.”

13. The witness further submittcdﬁ——

“Immediatcly after the meeting of the Committee of Disputes I wrote
to the Managing Director of the State Bank of India Mr. Basu and I
followed it up with a reminder. Then 1 have also written to the
Sccretary, Banking Division of the Ministry of Finance to expedite
thc matter.”

14. The Committec enquired about not seeking extension of time
beyond 10th April, 1993 to which the representatives submitted that they
had sought extcnsion upto 20th October, 1994. They, however, promised
to furnish a copy of the letter to the Committee.

15. The Committee, thereafter, took up the following assurances one by
onc to know their status and the representative of the Ministry stated the
position as given against each assurance:—

Assurance Position stated by representatives of the
Ministry
1 2
SQ No. 54 Advance Tmplementation Report
dt: 20.7.89 regarding submitted.
Opcrational
Management of

Cochin Shipyard.
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1

SQ No. 118

dt: 16.8.90 regarding
Moratorium on Loan
to Paradip Port
Trust.

USQ No. 2420
dt: 23.8.90 regarding
Reservation of

Export Cargo.

“The request of Orissa Gakeinment was
that Paradip Port Trust should pay back
Rs. 11.93 crores. We had a discussion in
June, 1993 with the rcpresentatives of
Orissa Government and it was agreed at-
that time that Paradip would" pay,‘by:k'u
four instalments because  .of ' some
problems. Subsequently, Paradip - Port
wanted a change in the schedule of
repayment for which we have writtcn a
letter to the Orissa Government. 1 will
check up the exact date of the lctter and
let you know. The reply of the
Government of Orissa is still awaited.”

The witnesses assured to get the reply
from them within the extended time i.e.
16.5.1994.

Sought Extension upto 31.7.1994.

“In the final form in which the proposal
for providing cargo support has been
approved by the Cabinet, it does not
envisage doing it through an Act. That
was the proposal with which we started
scven years ago. But due to objections of
trade, of exporters and also some wings of
the Government, it was felt such a
legislation may hamper the export effort
and cargo support may be provided
through bilateral interaction between the
exporters on the one hand and the Indian
shipowners on the other hand.”

"2
o*

The Committee further pointed out that it is pcnding since 1990. To it,

the witness submitted as follows:—

* that some of the assurances are cven older on this subject.

.....

This has been under considcration. In fact, the proposal went to the
Cabinet four times in the last seven years. It was considered by a
Group of Ministers and by the Committee of Secretaries on two or
three occasions. After a lot of going back and forth, it has been
finally approved in March this year.”
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1

2

SQ No. 304
dt: 30.8.90 regarding
Central Road Fund.

USQ No. 167

dt: 27.12.90 regar-
ding Problems of
Shipyards.

USQ No. 1364
dt: 3.1.91 regarding
Central Road Fund.

USQ No. 411

dt: 19.7.91 regarding
Assistance of Private
Sector in  Public
Transport Systcm.

USQ No. 1467
dt: 2.8.91 regarding
Financial Crisis in
Cochin Shipyard

uUsQ 7762
dt: 24.4.92 regarding
Cochin Shipyard.

UsQ 1371

dt: 29.11.91
regarding Cargo
Support to Shipping
Corporation of India
Ltd.

USQ 1860

dt: 7.3.1991
regarding Hindustan
Shipyard Ltd.

USQ No. 3790
dt: 20.3.92 rcgarding
Cochin Shipyard.

Extension sought upto 20.11.92.

The representative clarified that extension
has been sought upto 1.4.94 and they
would seck a short extension of about
three to six months from the Committce to
implement the assurance, as time was yct
to be fixed for Minister's meeting.

Implemcntation Report is being prepared.

It would be fulfilled within three to six
months.

Extcnsion sought upto 19.4.1994.

Rcquested for extension of threc months
more for its implementation to which the
Committec agreed.

Implementation Report had been sent.

Hindi version implementation Report was
being prepared and thereafter it would be
sent to Ministry of Parliamentary Affairs.

Partly implemented. Action is being taken
to implement in full.
(Sl. No. 1)

Implementation
approved.

Report had been
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1

USQ No. 5877

dt: 3.4.92 re: D.T.C.
Concessional Passes.
USQ No. 1623

dt: 17.7.92

re:
Commercialisation of
D.T.C. Land.

USQ No. 3661

dt: 31.7.1992
Revitalisation of
DTC

USQ No. 459

dt: 7.8.1992 Delhi
Transport
Corporation.

USQ No. 4975

de: 2.4.93

re: losses in D.T.C.
USQ No. 6543

dt: 23.4.93

re: Students
Concessional passes.
USQ No. 7375
dt: 30.4.1993
Outstanding
against D.T.C.
USQ No. 7391
dt: 30.4.93

re: Conversion of
D.T.C. into Public
Limited Company.
USQ No. 6934

dt: 10.4.92

re: Marine
Engineering €ollege.

Loan

USQ No. 1778

dt: 5.3.1993

re: J & K Transport
Corporation.

The matter of revival package of D.T.C. is
getting ready. It has been discussed with
the group of the Ministers. It would be
submitted to Cabinet. It wiil take four
aonths.

Extension sought upto 10.10.1994.

The comments of the Ministry of Law and
Deptt. of Education were still awaited.
The Committee desired to have the
relevant position of the recommendhtions
with regard to Marine Engineering
Colleges.

Extension sought upto 5.6.1994

The information was awaited from the
J&K Officers.

It would be implemented within extended
period of time.




1 2
USQ No. 7965 Chief Sccretary, Delhi, had been
de: 7.5.93 requested to offer his remarks and to send
re: Alleged report.

Illicit, Operation of
Redline Buscs.

USQ No. 8538

dt: 14.5.93

re: Cases of Motor
Accident Claims.

USQ No. 2090

dt: 9/10-8-93

re: Cancellation of
Certificates of
Registeration.

USQ No. 2091

dt: 9/10-8-93

re: Accidents on
National Highway
No. 8.

USQ No. 2875

dt: 16.8.93

re: Inter-

State Route Permit.

Extension  sought upto  14.5.1994.
The information was awaited from the
U.P. Government.

Extension sought upto 9.5.1994

It has been implemented as the Advance
Implementation Report sent. Hence onc
portion would be implemented. Regarding
other part the Ministry is committed.

Extension  granted upto  16.5.1994.
The information is still awaited from Bihar
and West Bengal. A.D.O letter had been
addressed to Chief Sccretaries.

16. Thec Committee then adjourned.



APPENDIX Il
MINUTES
Ninth Sitting
MINUTES OF THE SITTING OF THE COMMITTEE ON GOVERN-

MENT ASSURANCES HELD ON JUNE 27, 1994 IN COMMITTEE
ROOM NO. ‘53, PARLIAMENT HOUSE, NEW DELHI

The Committec met on Monday, June 27, 1994 from 15.00 hours to

15.45 hours.
PRESENT

Shri Basudeb Acharia—Chairman
MEMBERS

Shri Gurcharan Singh Dadhahoor

Shri Surendra Pal Pathak

Smt. Suryakanta Patil

Shri G. Ganga Reddy

Shri Yoganand Saraswati

. Shri V.S. Vijayaraghavan
SECRETARIAT

Shri Murari Lal—Joint Secretary

Shri Joginder Singh—Director

Shri Ram Autar Ram—Under Secretary

2. The Committee considered and adopted their draft Twenty-Second
Report. The Committee authorised the Chairman to present the Report
during the Monsoon Session of Parliament.

3. The Committee then took up for consideration Memoranda Nos. 96,

97 and 98 for dropping of the assurances.

Memorandum No. 96 : Request for dropping of assurance given on May 3,
1990 in reply to Unstarred Question No. 7381
regarding Participation in Management by the
Workers on the basis of Secret Ballot.

4. The Committee considered the request of the Ministry of Surface
Transport received through the Ministry of Parliamentary Affaris vide their
U.O. Note No. II/ST(38) USQ No. 7381-LS/90 dated February 1, 1994
for dropping of the assurance on the following grounds :

“Recently, another attempt was made by this Ministry to ascertain
the views of unions on the proposal for introduction of secret ballot
scheme in Ports/DLBs. Chairmen of the Port Trusts have discussed
the matter with the Unions. Copies of replies received from the
Chairmen of Port Trusts of Calcutta, Cochin, JNPT, Madras, New
Mangalore, Pradeep, Visakhapatnam, Tuticorin and Kandla briefly
highlight that some of the Unions of Madras, Calcutta, Visakhapat-
nam, New Mangalore and Kandla have shown their disinclination
towards the proposal.

Nowna W
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In the Ports Chairmen Conference held on July 20, 1989 and July 7,
1989 it was stated by the representatives of the Ministry of labour
that the main pregequisite for the introduction of Sccret Ballot would
be the willingness regarding from each and every registered trade
unions in writing re: functioning of Secret Ballot. As it is not possible
in view of the unwillingness shown by some of the unions, it may not
be possible to introduce the Secret Ballot system in Major Port
Trusts/DLBs as some of the Union have shown unwillingness.”

4.1. The Committee did not accede to the request of the Ministry of
Surface Transport for dropping of the assurance. The Committee felt that
workers’ participation in the Management Port Trusts and Dock Labour
Boards is very healthy tradition and as such the Ministry of Surface
Transport to be requested to pursuade those unions which have expressed
their unwillingness to go in for Secret Ballot system. The Committee,
thercfore, decided to hold discussions with some of the representatives of
thc Port Trust Unions during the Study Tour of the Committee on

Government Assurances to ascertain the factual position on the issue.
L] [ ] L]

7. The Committee decided to hold their next sitting on Monday, July 18,
1994 at 15.00 hours to hear the evidence of the Ministrics of Railways and
Urban Development.

8. The Committee then adjourned.



APPENDIX IV
MINUTES
Eleventh Sitting

MINUTES OF THE SITTING OF THE COMMITTEE ON GOVERN-
MENT ASSURANCES HELD ON AUGUST 25, 1994 IN COMMITTEE
ROOM NO. ‘E’, PARLIAMENT HOUSE ANNEXE, NEW DELHI

The Committee met on Thursday, August 25, 1994 from 15.00 hours to
15.45 hours.

PRESENT
Shri Basudeb Acharia—Chairman
MEMBERS
Shri Visheveswar Bhagat
Shri Gurcharan Singh Dadhahoor
Shri P.P. K't:liapcrumal
Maj. D.D. Khanoria
Shri Harpal Singh
Shri Surendra Pal Pathak
Shrimati Suryakanta Patil

© ®Now e W

Shri Yoganand Saraswati
Shri Shibu Soren
. Shri V.S. Vijayaraghavan

—
- O

SECRETARIAT
Shri Murari Lal—Joint Secretary
Shri Joginder Singh—Director
Shri Madan Lal—Assistant Secretary

2. The Committee considered and adopted their draft Twenty-Third
Report. The Committee authorised the Chairman to present the Report
during the current Session of Parliament.

3. The Committee decided to undertake a Study Tour to Calcutta,
Anandaman & Nicobar Islands and Madras from October 4 or 5, 1994 to
have an on-the-spot assessment of the reasons for the delay in implemen-
tation of the assurances pertaining to the organisations at those places. The
Committee also authorised the Cha....wa fo finalise the tour programme.

37



38

4. The Committec decided to postpone the consideration of memoranda
Nos. 99 and 100 to their next sitting.

S. The Committce decided to hold their next sitting on Wednesday,
deptember 7, 1994 at 15.00 hours to hear the views of the representatives
of the Ministry of Urban Development and Home Affairs regarding funds
for development of refugee colonies in West Bengal.

6. The Committee then adjourned.
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(c) & (d): A number of

steps are under coasideration
steps like capital re-structur-

shipyard. Apart from the
proposal for sale of the 3 ships
ordered by the Shipping Cor-
poration of India Ltd. in the
open market, certain other
ing, exemption from Ceatral
levies etc. are also under con-
sideration. The Hindustan
Shipyard Limited has the fol-

of the Govt. for revival of the

57

27,000 DWT

lowing orders in hand:—

1. No.

42,750 DWT

Carnet
2. Nos.
Bulk Carriers
3. Nos. Offshore Patrol
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ANNEXURE 11

(Vide Para 23 of the Report)

Statement of Assurances fulfilled as on August 3, 1994

SI.  Question No. Sl. No. of Date of fulfilment and
No. and date Annex. I Statement Number
1 2 3 4
1. SQ No. 54 dt. 20.7.89 4 11.5.1994
Regarding Operational Manage- vide SS No. XXV2
ment of Cochin Shipyard
2. USQ No. 2420 dt. 23.8.90 7 11.5.1994
re: Rescrvation of Export vide SS No. XXIV1
Cargo
3. USQ No. 1467 dt. 2.8.91 12 11.5.1994
re: Financial crises in Cochin vide SS No. XX2
Shipyard
4. USQ No. 2495 dt. 9.8.91 15 11.5.1994
re: UN Liner Code vide SS No. XX73
S. USQ No. 1371 dt. 29.11.91 17 11.5.1994
re: Cargo Support to Shipping vide SS No. XVII/S
Corpration of India
6. USQ No. 3790 dt. 20.3.92 19 11.5.1994
re: Cochin Shipyard vide SS No. XVA4
7. USQ No. 7762 dt. 24.4.92 22 11.5.1994
re: Cochin Shipyard vide 8S No. XV/5
8. USQ No. 2067 dt. 4.12.92 26 11.5.1994
re: UN Liner Code vide SS No. X4
9. USQ No. 4292 dt. 18.12.92 27 22.4.1994
re: Privatisation of Paradeep vide S§ No. IX12
Port
10. USQ No. 1778 dt. 5.3.1993 28 25.7.1994

re: J & K State Road Transport
Corporation

vide SS No. X723
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1 2 3 4
11. USQ No. 2091 dt. 910.8.93 38 Partly Implemented
re: Accident on National on 6.12.1993
¢ Highway No. 8 vide SS No. VA5
Implemented
11.5.199%4
vide SS No. VAS.
12. USQ No. 2399 dt. 9.8. 1991 16 3.8.1994
re: Reimbursement of
Investment made by Gov-
ernment of Orissa in Para-
deep Port
13. USQ No. 5877 dt. 3.4.1992 20 3-8-1994
re: D.T.C. Concessional Passes Vide SS No. XVIN3
14. USQ No. 8538 dt. 14.5.1992 36 3-8-1994
re: Cases of Motar Vide SS No. X126
15. USQ No. 459 dt. 7.8.1992 25 25.8.1994
re: Delhi Transport Vide SS No. XVI5
Corporation
16. USQ No. 6543 dt. 23.4.1993 32 25.8.1994
' re: Students’  concessional vide SS No. XIN1
passes
17. USQ No. 7391 dt. 30.4.1993 34 25.8.1994
" re: Conversion of D.T.C. into vide SS No. XIN2

Public Limited Company




ANNEXURE 11
(Vide Para 33 of the Report) ¢
CHAPTER 7
ADMINISTRATIVE STRUCTURE
INDIAN MARITIME UNIVERSITY

7.1 At present, the existing maritime training institution namely, the
Training Ship Rajendra, the Directorate of Marine Engineering Training
and the Lal Bahadur Shastri Nautical and Engineering College are being
administered as Central Government institutions and are subject to all
rules, regulations and procedure applicable to Government Organisations.
They are under the control of the Ministry of Surface Transport and this
control is exercised through the Directorate General of Shipping.

7.2 Since their establishment on the basis of the recommendations of the
Merchant Navy Training Committee in 1947-48, these institutions (includ-
ing the Training Ship Dufferin, replaced later by Training Ship Rajendra)
have produced exceptionally outstanding results. Indian maritime person-
nel have acquired a global renown for high efficiency and admirable
devotion to duty. Indian merchant navy officers and retings are manning,
all Indian ships, and many of them are serving on foreign ships as well and
the demand for their services is increasing.

7.3 In recent years, however, all the three training institutions have
suffered from an acute shortage of teaching faculty. As these institutions
are government organisations, the pay scales for their employees who are
Government Officials, have been determined within the parameters of the
policy of the government of India in regard to various categories of its
employees. Over a period of time the emoluments of teachers who possess ,
high technical maritime qualifications have fallen well below the emolu-
ments paid to similar personnel employed in other shore establishments.
The wages of such personnel at sea are much higher. In the circumstances,
it has not been possible for these training institutions to secure or to retain
the services of properly qualified teachers on the currently available
salaries which are relatively very low. As has already been brought out in
other chapters of this report, a large sumber of posts of teachers requiring
qualified merchant navy olﬁ'ccrs. have been vacant for several years.
Although this problem has been known for quite a long time, it has not
been possible for the Government of India to enhance the emoluments of -
this category of staff because administratively it_is not pessible to treat one
category of its employees in a spccul mannet. Consequently, the training
institutions have functioned With inadcquate teaching staff, with a deleteri-
ous effect on the delivery of training programmes.
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7.4 Some cfforts have been made to secure the services of teachers from
shipping companies, both national and foreign. The Committee is apprecia-
tive of the positive response of these shipping companies who have
'provided. at their own expense, the services of a number of qualified
teachers, paying them consider higher wages. But this has been like a ““fire
fighting” operation and has not provided a proper and viable solution to
this crucia[ problem.

7.5 The training institutions have suffered also from the usual govern-
mental financial constraints. Although these institutions were initially
provided with the requisite training equipment and teaching aids, there is
need now for modern quipment including simulators. Some of the
buildings are in a state of disrepair. The furniture available presently is
inadequate. The libraries, an essential element in training institutes wlnch
were well stocked earlier, need urgent replenishment,

7.6 There is need also for co-ordinated and comprehensive man-power
planning with the participation of the industry, for periodic review,
monitoring and evaluation of training programmes in a systematic manner.
It is also necessary to institute a system for the monitoring of “on-board”
training of trainec officers and ratings and for the evaluation of the
performance of different categories of personnel trained ashore through
various training ‘‘streams’’.

7.7 With the introduction of arrangements referred to in the preceding
paragraphs, it should be possible in the future to ensure, by periodic
adjustments, both the quality of training programmes and the number of
trainees of different categories required by the shipowners on the basis of
‘their agsessment of a fluctuating market.

7.8 After studying the existing situation, the Committee has come to the
conclusion that the establishment of a fully autonomous apex body for the
management, control and direction of maritime training institutions is now
4 imperative. A major effort is required for an all-round upgradation of
training institutions. This is an extremely urgent task. Decisions will have
to be made and implemented quickly. Past experience shows that this
cannot be done under the governmental rules, regujations and procedures.
Accordingly the Committee recommends that an autonomous apex body
names as—THE INDIAN MARITIME UNIVERSITY—be established at
the earlicst possible date, to manage, control, supervise, direct and
monitor the maritime training institutions presently running under Govern-
ment control. This University should be initially established as a Society
registered under the Societies Registration Act, 1860. As soon as practic-
able thereafter, the University may be accorded statutory status under an
i Act of Parliament.

L 7.9 The principal objective of the Indian Maritime University will be to
.promote excellence in maritime education and training in India and to
omote research in maritime subjects.

L L L] e e (1 1]
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ANNEXURE IV
(Vide Para 39 of the Report) 4
Viith Session, 1993 of Tenth Lok Sabha

Ministry of Surface Transport Department Date of fulfilment:

steps pro-
posed to be taken now?

Q.No. Date & Subject Promise Made When & How Reasons
Name of fulfilled for
Member delay
1 2 3 4 H)
ACCIDENTS ON NATIONAL HIGHWAY NO. 8
Asking :
USQ No. 2091 (a) Whether National High- (a) to (e) (a) No. Sir
dt.  9-8-1993 way No. 8 between The inf .
By Shri Shashi  Jaipur and Kishangarh o= . ‘:::‘:' (b) Details are
. Prakash is accident prone area as . .04 from BiVen in the
has been pointed out by 0 iate Goy. Statement an-
;he a.uthf)mnes for a ernment of nexed.
ong time; Rajasthan & No. Si
(b) if so, the no. of acci- will be laid on (€) No. Sir.
dents and death cases the Table of
occurred during cach the House.
month of the last three
years;
(c) whether any equiry has (c) Mo. Sir.
been conducted to know
the reasons for this in-
crease in the rate of ac-
cidents in comparison to
other National High-
ways in the State;
(d) if so, the recommendation (d) Does not ar-
of the enquiry and if not isc. The State
whether Govt. propose to Govt. of Rajas-
enquire into the matter than have in-
now; and formed that they
do not propose
to enquire into
the matter.
(e) the immediate remedial (e) A proposal

from the State
Govt. for widen-
ing the stretch
to 4-lane has
been received by
the Govern-
ment.




ENCLOSURE TO ANNEXURE IV

[Part (b) of the Question]

Accidents and Fatalities Month-Wise during 1990, 1991 and 1992 on
National Highway no. 8 between Jaipur—Kishangarh

Month 1990 1991 1992

Acci- Fatali- Acci- Fatali- Acci- Fatali-

dents ties dents tics dents ties
January 41 7 26 22 34 12
February 41 12 32 11 24 9
March 32 8 26 4 37 16
April 45 18 25 2 43 11
May 33 11 29 14 36 12
June 42 17 32 19 38 17
July 46 13 36 7 35 9
August 43 9 29 5 39 17
September 28 9 49 19 36 8
October 25 16 47 16 43 6
November 19 7 46 14 42 25
December 22 7 38 13 36 26
TOTAL 417 134 415 146 443 168
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